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IN THz CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

. DA 15/96. , Dt. of Order:4-1-96.,

K.Ch.Venkata Reddy, IPS,

Dy.lngpector General of Police &
Joint Director, AP Police Academy,
Himayatsagar, Hyd. _
“ ++. Applicant
Vs. ;
1. Union of India, rep. by :
Its Secretary, Ministry of Hgme Affairs,

North Block, New Delhi.

2. The Union Public Service Commission,
rep. by its Secretary, New Delhi,

3. The State Govt. of A.P., rep., by its
Chief Secretary, Secretariat, Hyd, A.P.

.s+ Respondent

Counsel for the Applicant i Shri K.Prabhakar Reddy,
Counssl for the Respondents : Shri N.R.Dauaf%j;'Sr.CGSC for

Shri 1.0.8H.K,.rlurthy, SC ror AWM
GOUto' For R-3'. :
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THE HON'BLE SHRI R.RANGARAJAN :  MEMBER (A)

F%F HON'BLE JUSTICE SHRI V.NEELADRI RAD : MICE-CHAIRHAN
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0.A.N0.15/96

JUDGEMENT
pt: 4.1.96

({As PER HON'BLE SHRI JUSTICE V.NEELADRI RAO, VICE CHAIRMAN)

Heard Shri K.Prabhakar Reddy. learned counsel for the
applicant, Shri N.R.Devaraj, learned standing counsel. for Rl and R2

and Shri IV Radhakrishna Murthy, learned special counsel for R3.

2. The name of the applicant was included in the select list
of 1984 drawn on 22.12.84 for promotion to IPS from A.P.State
police Officers and on the basis of that inclusion he was appointed
to IPS on B8.11.85. Shri G.Alfred, who was also included in the
said select list of 1984 was appointed on ‘8.11.85. But while

giving the benefit of continuous officiation as per Rules 3(3)(b)

read with 4(4) of Indian Police service (Regulation of Seniority

Rules, 1954 (for short 1954 rules), Shri G.Alfred was assigned 1980
as the year of allotment. But as Tne appiivauc sive----

in a senior scale post of IPS, he had not got the benefit of any,
officiation. By taking into consideration the date of his
appointment, he was assiaﬁ%d 1981 as the year of allotment. On the
same basis, the inter se seniority of the applicant herein and Shri
G.Alfred was fixed and as Shri Alfred was assigned the earlier year
of allotment, he was promoted to the post of Dy. Inspector General
of Police earlier to the date on which the applicant herein was

promoted to the post of DIG.

3. This OA was filed praying for direction to the respondenﬁs

to assign 1980 as the year of allotment to the applicant and ¢t

—

ﬂ);‘
place him above Shri G.Alfred in the seniority list as amongy 1989

. AP . . :
by alleging thatLFhe applicant herein was above Shri G.Alfred
the 1984 select list pﬂéa%ha% the applicant herein also has to

?
b
given the same year of allotment which was given to Shri G.Aler,
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advocate: CAT,
thy g¢ for AP State Govt. ¢ Hyderabad.
6. shri NR pevaraj: ST- gtanding counsel for central Govt.

CAT: Hyderabad.
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and fUrther

Others v,

G.alfred. FurtH‘ the applicant has

G.Alfred in the siority list.

applicant in

arrears thereon & to be paig.

. The rdered‘accqrdingly at the admission stage. pNo
costs. | ! Vs
AJAE (V.NEELADRI Ra0)
(R.RANG?iDMﬂ! VICE CHAIRMAN
MEMBER 1 _ .
| ed: 4th January, 1996, l
| ben court dictation jyvvﬂﬂg
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERABAL BENCH AT HYLERABAD

¥

THE HON'BLE MR,JUSTICE V.NEELADRI RAO
' VICE CHAIRMAN

AND

THE HON'BLE MR.R.RANGARAJAN 3 M{A)
Dated: {g- | -1996

.. . OKDER/JUDGMENT

MvAAR#. /. A NO. s

~in
O.A.No.1> <,
T.A.No, . ~ (w.p.No. )
Admitted anﬁ Interim directions R

issued.

Allowed.tf’

rith directions

. Dismissed. 1

i.Disposed ~f

Dlsmlssed as withdrawn.
}Dasmlssed for default.

- ‘Ordered/ke jected.
ﬁb order aé to costs.
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